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CENTRAL ADMINISTRATI\?E TRIBUNAL
CIRCUIT BENCH, LUCKNDW

L N J

Registration O.A. No. 326 of 1989(L)

A.K. Dwivedi cese Applicant
| Vs. |
Union of India and OrS..... Respondents

Hon' Mr. Justice Kamleshwar Nath, V.C.
Hon' Mr. K, Cbayya, A.M.

(By Hon' Mr, Justice Kamleshwar Nath,V.C.,)

, g The above application under section 19 of the
“ Administrative Tribunals' Act No.XIII of 1985, has
| been filed by the spplicent seeking relief to quash

the impugned order'dated 6.7.89, contained in Anre xure
No. 2,

2. We have heard the learned counsel for the

applicant and perused the documents on record., &n

identical case registered as O.A, No. 322 of 1989(L)

Angad Lal Vs. Union of India and ors, has been dismissed ™
in limine, today by us for reasons recorded there in, and \
those very reasons would apply to the present case also,

with the difference that the maximum length of perfoming
duties by the applicant at any one time amongst the ’&
various broken periodés is only 19 days. The application

is dismissed in limine with no order as to costs.

o . %&»
MENBER A) o VICE CHAIRMAN
(sns) ' '

December 19, 198¢
Lucknow.
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, -

CIRCUIT BENCH, L UCK N O W.

(aPPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNALS ACT, 1985)

adarsh Kumar Dwivedi, aged about
\ '~ 30 years, son of shri Prakash
Chandra Dwivedi, r/o B-2138,

Indira Nagar, Lucknow. ...appliCant:_

versus

- l. Union of India through the
Secretary to the Government of
India, Information & groadcastn

ing, New Delhi.

- 2. Doordarshan through its Directory

General, Sansad Marg, New Delhi.

3. Doordarshan Kendra; through its

Director, 24, Ashok Marg, Lucknow. .. Opposite parties,
o ‘ Respondents

4

S—
Details of the gpplication

l. Particulars.of ppplicant ;

" (i) Name of the Applicant ; Adarsh Kumar X Dwivedi

Ve

(ii) Name of father Shri prakash Chandra

e

I)Wivedio
A (iii) Designation & Office ; Lightening assistant,
(-\, . : in which enmployed. Doordarshan Kendra
TN by J > Lucknow., ]
N
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(iv) Office adéress s+ Doordarshan Kendra,
24, Ashok Marg, ‘
Lsucknow.

(v) address for service ': House No. B-2138, Indra
of all notices Nagar, Lucknow.

2. Particulars of Regppondents : "

(1} Name and/or de51gnatlon 1. Exxxxkax Secretary. to
of the Respondents ¥ XK the Govt. of India,
: Information & Broadcaste
, . ing, New Delhi,

2. Director General,
- Doordarshan,
Sansad Marg, New Delhi,

3. Dlrector, Doordarshan
Kendra, 24, ashok Marg,
Lucknow.

(il) Office address of : 1. Ministry of information
Respondents ' & Broadcasting, New Delhi.

2. Sansad Marg, New Delhi{

3. 24, Ashok Marg, Lucknow.. .. .

(iii) Address for service As given in sub-para (ii)
of all notices above,

3. partlculars of the order against whlch
goplication is made :

‘(1) The application is directed against order dated

6.7.1989, issued by the Director, Doordarshan (Respon-
dent No.3), by which erpanelled persons like petitioner/
aplicant are restrained to be re~employed at the time
when they have become ¥pOSHYX overage and at the time

when they have become ineligible to serve el sewhere.,

(ii) Subject in brief ; The gplicant is being denied

the regular sppointment as the

4
(4 -
fiﬂ[/o/ Office Order dated 6.7.1989
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imposes a restriction that the empanelled
persons shall not be considered for re-
enployment in future..

!

‘4; Jurisdiction of the Tribunal

" The Ypplicant declares that the subject matter
of the advertisement against which he wants redressal
is within‘the_jurisdiction of the Tribunal.

5. The Jpplicant further declares that the applica-

tion is within the limitation prescribed in Section 21

of the Administrative Tribunals Apt, 1985.

6. Facts of the case 3

(1) That the Applicaﬁt was selected through a
selection committee, duly constituted by the Dep artment,
alongwith thirteen other persons on the post of Lighten-

ing Assistant (Casual) and a panel was prepared of these

‘persons.

(2) That there were six‘éermanent posts ®xm of
Lightening assistant in the Department and on one post
of Liightening Assistant fbur Casual Lightening aAssistants

were assigned work term by term almost'eqUally whose

names were there in the panel.

(3) That the work and conduct of the Applicant
have always been satisfactory and nothing adverse was
ever communicated to him. His work and conduct have

been gopreciated by his swerior officers. & true copy
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of the certlflcate, issued in this connectlonr is

: belng filed as Annexure No.1 to this qullcatlon.

Y

4. That‘it may be stated here that the applicant
was allotted work from tlme to time and at the end of

the same month payments were made to him.

5. That éhe Hoplicant was gppointed on the afore-
said post in the month of September 1984 and he continued
to work epto 20.7.1989 and as such he has conmpleted/
worked more than 240 days on the said post. A'chart show-
ing the days worked by the Zpplicant is being flled as

Annexure No.2 to this &plication.

6.‘Thdt the grievance of the Jpplicant is that
an Office Order has been 1ssued on 6,7.1989 by the Reqpon+
dent No.3 by which it was ordered that enpanelled persons -
like the applicant shall not be engaged in future,
Beeides this the Reepohdeﬁts have retained some persons
Of their choice in service while the services of the
&pplicant have been discontinued. A true copy of"this

1mpugned order 1s being filed as Annexure NO.B to this

qppllcatlon.

7. That it would not be out of place to mention

here that prior to passing of the order datéd 6.7.1989,

~an order was passed on 3,6.1989 by the same authority

i.e;, Director, Ibordarshan,‘Lccknow, to the effect that
X ' . ’ *
only the eligible and experienced persons should be

engaged on the basis of contract A true copy of this

document is being filed as Annexure No. 4 to this appllcap

tion,
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9. That it would not be out of place to
mentien here that at present twelve permanent posts
of'Lightening Assistants are there in the Department
and the Respondents have gppeinted 4 to 5 inexperi-
enced persens and whose names are not berne in the

panel.

10. That at the time of the gppointment
of the gplicant, he was told that he KHEMEX should
not make himself engage elsewhere so as to be regu-
larised in the department.

11, That the Casual Lightening assistants

/1 engaged in @rdarshan, Delhi, who have become over-

age while remaining in service in the dep artment,
have been regularised by the direction issued by

the Director General. & true cépy of the direction,
‘issued by the Directer General, @rdarshah, belhi,
on the basis of which the Casual Lightening aAssist-
ants, engaged in Doerdarshan, Delhi, were regularised
in service, is being‘ filed as gnnexure Noe5 to this ‘

<

Pplication,

12. That the case of goplicant further gets-

A’@/( ( strength from the fact that an Office Memorandum, issué‘
SR \Mu’,z&%\ a

L
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from the Directorate Generél, boordarshan, New Delhi,

by which it was required from all the Doordarshan Kendras
to furnish the information regarding the total number of
Casual bookings during the financial years 1980-81 ¥°
1987-88 so as to regularise them; A true copy of £hiw

document is being filed as Annexure No.6 to this aplica~

tion.

13, That on 12.1.1988 the spplicant was assigned
work by the then Section Cfficer which was forwarded to
CeBoV, thereafter to A.S.D. which endorsed a remarks state
ing therein that the appllcant has been engaged as many as
242 days in the dep artment. as such he should not be engag=-
ed any more. Besides this he was assigned a contract for

19 days. This assignment was made on 21.7,1988, the pay-

ment of which was consolidated.

14, That a number of Juniors to the appllcant
who have been ‘gppointed in the manner as the doplicant
was appOlnted have been regularised two of themn are
Shri Ram Singh and Shri Charu Chandra Joshi. It is inport-
ant to mention here that father of Shri Charu Chandra

JOShl is Head Clerk din the department.

15. That it is pertinent to mention here that

the Pplicant was always given an EEXXUKEXEHK artificial

- bresk in serwice, with the sole intention netvto regularise

him, while his juniors, mentioned above, have been regul a-

rised,

16. That the‘D.A. for the last assignment as well
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as of some other period has not yet been paid to the

&pplicant, due to malafide intentions of the Respondents.

17. That the #pplicant was required to sign on
. the same'duty'register in which other regular Lightening

Assistants also put their signatufe.

18. That as per Standing Orders of the depart-
ment only the empanelled persons should be assigned work
alternatively. A true copy of this document is being

filed as Annexure No.7 to this goplication.

1S. That according to contract whenever any
programme is telecéstf the name and designation of the
enplo§ees‘involved in the shooting of that particular
progfamme, are to be shown in screen; The name'of the
~ &pplicant was‘also shown many times, which makes it clear
that the appliéant was also a member of that unit which

did the shooting of that programme.

20, Tha£ the action of the Respondents is to
oust the #pplicant and to glve room to persono of their
liking on the basis of thelr‘plck and choose policy. The
intention of the ‘Respondents is to give qpp01ntment to
new 1ncumbents of thelr own ch01ce so that they may 'gain
experlence and may get thelr app01ntment on regular basis.

/

4

21. That the gpplicant is entitled to be appoint-

/ ed on regular basis and no on contract basis and treating
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“him still on contract basis is against the statutes.

22. That the action of the Respondents of régun |
lérising the juniors, withoﬁt considering the case of
a senior~pérsdﬁ‘~ &plicant in the instant case -~ is
agaiﬁst thé provisions of Articles 14 and 16 of the

Constitution of India.

e

23. That the action of the Respondenté of dis-
continuing theléervices of the zpplicant is also illegal
’ and‘arbitrary; particularly when thé.applicant has become
| overage for appOintmeht ;n_othervGOVernment dep artments
also and éaking into accountnthat the ppplicant has been

working on casual basis in Doordarshan Kendra, Lucknow.

24. That the Respondents also Violated the
provisions of Section 2(ra3 and fifth Schedule item Np.1
(10) of the Industrial Bisputes Act, 1947, as the Dpor?

darshan has been held as an Industry,

25. That the order, contained in Annexure No.4,
is arbitrary and malafide and the same A would be punitive
in nature and would also tentamount to retrenchment of

services of the gplicant.

GROUNDS

- — -

" I. Because the order dated 6,7.1989, contained in
_ e/f\ P ' a . . -
Fé§<§;;ﬂbﬁéééclgx Annexure No.X 3, 1s against the provisions Qf
‘ Industrial Disputes Act and it would not give

reemployment to the 2pplicant as he is overage
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X IIT.

v

V.

N

vI.

VII,

VIII.

A

’tb{ba//y .

240 days in service,

: sﬁ(»/o

.
w0
.

and as such hits the provisions of Section 25«H
of the I.D. &ct.

Because the Annexure Noe3 would bring inaction
which would be punitive in nature and would
also be retrenchmeht in case it is made apli-

-

Because the action of the Respondents is viola-
tive of Articles 14, 16 and 21 of the Constitu-

tion of India.

Because the action of the Respondents is against
the Section 2 (ra) of the Industrlal Disputes

Act and is also an unfair labour practlce.

Because the Respondents have put artificial

*

breagk in service of'the‘Applicant which is

against the provisions of Industrial Disputes

Act;

Because the action of the Respondents of
gpointing persons by adopting pick and choose

policy is illegal and arbitrary.

Because the action of the Respondents are cléarly

discriminatory and is also abuse of power.

Because the Applicant is entitled to be treated
as a regular employee as he completed more than
ignoring the artificial

break given by the Respondents.
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7. Reliefs sought ¢

/

In view of the abbve; the &pplicant prays for

the:foilowing reliefs

(é? This Hon'ble Tribunal may be pleaséd to guash
the order dated 6.7.198¢, contained in Annexure

A ]

NO.3. . o

(b) The Respondents may be dlrected to régularise.

the Appllcant in service,

(c) - The Respondents may be further directed to
'release,all-the held up dues of the gpplicant

- -
to him,.

(a) Cost of this gpplicabion may be allowed in

favour of the Zpplicant.

8, Interim order prayed ;

- Pending final decision on the qullcqtlon, the

Zoplicant seek s issue of the follow1ng interim order ;-

-

/
This Hon'ble Tribunal mayfbé pleased to stay

the Qperation of the impugned order dated 6.7.1989, con-

tained in Annexure Ng.3,

9. Details of remedies exhausted ;

3 , It may be stated here that there is no remedy
3 Q/O’II{M}\ ()

that can be aValled against the Annexure No.3.
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10. Matter not pending with any other court, etc.

///The #plicant further declares that the matter

regarding which this gpplication has been made is not

pending before. any court of law or any other authority

*

or any other Bench of théx Tribunal.

11. Particulars of Bank Draft/Postal Order in respect

of the @pplication Fee

1. Name of the Bank on which drawn ;‘
' 2
2. Ko Demand Draft MNo.

OR .

1. Number of Postél,crder(s? : {
2. Name of the issuing Post Office g CrP-C linpos
3. Date of issue of postal Order(s)s A ~!o«-%T

. . 3

4. Post Office at which;payable' g ‘e -0 Q\kxqumi))

7/

12. Details of index.

An index in duplicate containing the details of

. the documents to be relief yon is enclosed.

13. Iiist of enclosures g

(i) Certificate issued by the Office.

(ii)  Chart showing number of days worked.

(1ii) Impugned order dated 6.7.1989
(iv) order dated XXX 3.6.1989,

(v) Direction issued by the Directorate General
for regularising the casual employees.
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(vi) - Cffice Memorandum from the Directorate General.,

(vii) Standing orders of the dep artment.,

In veriﬁ;cation:

I, Adarsh Kumar Dwivedi, son of Shri Prakash
Chandra Dyivedi, aged about 30 Years, working aslLighten-

iqg Assistant, DGOONE on Casual basis, resident of

~N I

4

\{ B-2138 Indra Nagar, Lucknow, do hereby verify that the
Contents of_paragraphs 1 to 13 are true to my oersonal

- knowledge and belief and that I have not suppressed any

material facts. o ) _

Place; Lucknow, _ _ |
Signature of the ppplicant

Date‘. : ‘g-—%h;“* %9

il

To

The Registrar,
Central Administrative Tribunal,

Allahabad (Lucknow Circuit Bench),
Isaacknow. :

MeRuieed T
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31.3.87

TO WHOM SOEVER IT sy CONCERN

. .
This it to cextify that Shri Adarsh Kumar

Uuivedi hes been working at this Kendra as

. Casua) Lighting Assistant with~effect from
_ ,
13.4,34 to 15.3.87 to the entire satisfaction
of his puperiors, During this period, he
has been found very obedient and hard working.
His fees pel day for the above period was
G 15.39,25/-
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“. 13/9/84 to 18/9/8k 6 Yf§¥\ 198,00 -
2 22/9/8L to 27/9/8L 6 ) 198.00

3 9/10/8L4 to 14/10/84 6 396.00

& 24/10/8L to 29/410/84 | 6 '
L, 21/11/85 to 30/11/85 10 : 375.00
5

6

X

5/11/8L4 to 10/11/84

17/11/84 to 22/11/84L 12 396.00

20/11/84 to 1/12/8k4 6
11/12/84 to 16/12/8L 6 405,00

7. 23/12/8L to 28/12/84 6

\ L 3/1/85 to 8/1/85 6
~ 10/1/85 to 15/1/85 6 + 6 - 621.00
8, - 23/1/85 to 28/1/85 6 ' 207.00
9. 11$2/85 to 16/2/85 6 207.00
10. - 28/2/85 to 5/3/85 6 207,00
e 16/3/85 to 21/3/85 6 213.00
“ 2. 5/4/85 to 10/4/85 6 213,00
13, . 18/4/85 to 23/4/85 6 213.00
L. 6/5/85 to 11/5/85 6 213.00
15. 17/6/85 to 22/6/85 6 213.00
16. ~ 26/6/85 to 29/6/85 A 142,00
17. - 17]7/8 to 22/7/85 6 213.00
18. - 28/7/85 to 31/7/85 L 142,00
19.. - 11/8/85 to 20/8/85 10 355.00
20,/ 11/9/85 to 20/9/85 10 375.00
e, :11/10/85.t9 20/10/85 10 375.00
T22, 11/12/85 to 20/12/85 10 375.00
23. 11/1/86 to 20/1/86 - 10 375.00
oL, 27/2/86 to 28/2/86 2 75.00
25. 21/2/86 to 26/2/86 6 225.00
26. 17/3/86 to 24/3/85 8 368.00
27, 25/3/86 to 26/3/86 2 75.00
28.  11/4/86 to 20/4/86 10 375.00
29. 11/5/86 to 20/5/856 10 477.00
30. 1/6/86 to 10/6/87 10 392,00
3. 11/7/86 to 20/7/86 | 10 392.00
32. . 11/8/86 to 20/8/86 10 392.00
33, 11/9/86 to 20/9/86 10 392,00
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34 12/10/86 to 21/10/85 10 392,00
35. 1/11/86 to 10/11/86 ° 10 392.00
35, 11/12/86 to 20/12/86 10 - 392.00
37. 1/1/87 to 10/1/87 10 392,00
38, 10/2/87 to 19/2/87 10 392.00
39, 11/3/87 to 18/3/87 8 314,00
40, 21/L/87 to 30/4/87 10 392,50
4, 11/5/87 to 20/5/87 10 392,50
L2, 1/6/87 to 10/6/87 10 392.50
L3, 1/7/87 to 10/7/87 10 700,00
Ly, - 26/9/87 to 30/9/87 5 350,00
45, 8/10/87 to 17/8/87 10 700.00
4. 3@ 21/11/87 to 30/11/87 10 700,00
47, 21/12/87 to 30/12/87 10 700.00
4B, 13/1/88 to 17/1/88 5 350.00
49, 26/2/83 to 29/2/88 4 280.00
50. 14/3/88 to 23/3/88 10 700.00
51, 18/L/88 to 27/L/88 10 700.00
y 52, - 19/5/88 to 28/5/88 10 700,00
7 53, 5/6/88 to 23/6/88 19 1900.00
| (With D.A.)
54, 25/9/88 to 30/9/883 6 420,00
55. 26/10/88 to 31/10/88 6 420,00
56. 11/11/88 to 20/11/88 10 700.00
57. 11/12/88 to 20/12/88 10 700,00
58. 1/1/89 to 10/1/89 10 700.00
59. 11/2/89 to 20/2/89 10 700.00
6@ﬁ 11/L/89 to 20/4/89 10 700.00
61, 5/3/89 to 14/3/89 10 700.00
B2 1/5/89 to 10/5/89 10 700.00
6%. 1/6/89 to 10/6/89 . 10 700.00
6L 11/7/89 to 20.7.89 10 700,00
g faT &7 o197 :- 561 TET
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- grdpm FgaT ¥ ard A Hfasamgf‘a%ng AT 3 gﬂ; 1989 ¢ o
V% wgmdeds ATET ¥ aee Y AeeTA qura. ¥ Freq Taoey aT A IO

FRqT ATUTTE

i fer sy foh w3 AfEnf syafEne agEey o€ Fgarem T |

t

o T @ Afasy ¥ agateaa AT fwT ETO

gy T8 agEey oY sgafeen T a7 ath eofea ¥9 ToT €
' yegasal aTign-TASUTES HT FTdFm AT B Ard @ Fgareu
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58 srfopT eI g ¥ e gheat FeReTdT
e B g frqT AT cgfe gy AFATT

3 f o ETAA N yafun FET, TwaT 91 f@atl

g ATy gA:
<=7 % 5 U yTeTend

sTdFa afueT T T LAt §6 AT FerTaT T
e dSY 3 9, 1969 ¥ awiens Ted AT

ofs TR ot 5STE ¥ agETa ®n oy s T gar aT
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wrdg oA ¥ FT L d e Pom g i) amdud wT sE
sroveg Y fugh @ aren’ ot faved st merfimTa ¥ gt araf
¥ wgare Predaa P ar SATTAA TRIT ST e '
. amrear, @ avven § amure we fdeR T b orfusre?

) cagra ¥ ol gl oerd amdy ov gde T ar
2, \Tﬁlri AT A '::‘f St e orvaard, end
Be gt ot ageat ¥ amary gy smefud e v oAy
_ g,/ THaT e, 3T 92 arfyeg @ror o az gfafroe v i
e foa erfad sgdu 3 adar 9y & | o
5, e TOY ATN ST ga/arfunreT e tue TR 9T T
e fea a7 grdar T, GATOr oy wgT =g dug faaww grod
B | ‘ eI T aars ¥ g fﬁﬂ'?’ & yefud sufeodT ar
) ur-atvaEr aer FEdan deer f T g7 GETT R 1wl
o C T OTHEEEHT /ACRTA A TIRAT qgA T guEE Taaer Jegn av
R ‘

b, gEEdA s AT sy ag T giifre o fo
w5 BY syTad ar 496U STT-AYY sMar &% JEATTE 7% A BT |
5. gu yaTy agdfor exfemY eT ATn AT g, mpﬁé"%‘mrﬁd
faTeul 4 aur ¥ EFTA Gy AT TeaT AT
b Jqsm FEH ATH AT r;m/'“.umeu‘r &1 wg arfyeg g 1T
fo ¥ i & 0F andwi-grara oAl fem wegr i oY
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GOVERNACHT CF THOIA | | ~

DINECTCRATE GENERAL3 DUCRDARSIAN ey

DCORDARGHAN BHAUALkADT, HOUSE. R
1aw DELKI=}10 OO ..

O ANETE pateds 9.3.1569 . R

Subjectie Engaqwedt ‘of_Casual Artlists on assigneent

" Hith @ view to 885093 the total strength

‘of cesudl Artista o sssignment besis being engoged
Bnd wexe on ¥olle on OF befoxe 3lst March, 1980

snd had wome bookinge duriag the pariod from lelel980
10 3163019608, or still continging st avrievs Dooxderehan
Kendres it bes boen secided to collect the information
‘4o tbe Dizectorstes ALl Doordaxshan Kendras &5@
.agcordlngly requested to gand above inf ormation 10
respect of #ll such casusls in the prescribed
- proformg encloséd herewith, While furnishing
Yo¥ordatipn, the totsl nusber of casual vooking s

dusing the financial years 1980-81 to 1967-80

nay 8140 please be glven separstely £or each

flnanciel yoare Requisite jobemation fnte

_ peoforms ey be seat 80 96 to resch tbe Directorete

Jatest by 3lst Mazch 1969,

| Sdf=
T “ : ( POS.RN“ )
. Enclifii Bhoves v ~ Dye Director of Admne

Mide pice.,
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DIRECTCRATE GENERALiDOONDARIHAN -~ RESEIRI
MANDY HOLEGNEW DELHI - . _ ™ :
TR  \:' C e
) aN T . 4 ' ; !'
Ho,1(23)/T7=51(V) » ~ Dataed the 8 November,l978 .
Subjecti- Kagulurisstion of leng tarm Cagual Artigty tn
Doordershen, o '
." “ ‘. ' ‘\ r

' This is in continuation ‘of this Directoreta's
om0 No. 1(23)/77-5L(Vol-1V) dateg 4;9.1978 on the <¢have
Y wubject. v ~ " ' T

2. A furthur list of lang term casual artieis whe
have been found wligible for requlartisstion in Dgarc;tthw

under the rocent Jormelase epprwved by Governsment 18 sunt
herwwith. This Dicectorate have no obgmctim\ to thelr Lelug
, af fered booking & fartaighthly cwitracts with ane day's..

o boeak in butwoon the two contracts ag‘)atnst'vacancin,wln

' case, the nuaber of eligible candldatea Ls more than the
wvallable vacancios,they may be booked,pn ratatienal tJale

slong with others. o e A

ENI Nes v Beslanabla™

1. ‘Shri Kawalleet Singh .. 7 Wakemyp Asslstent
2, Shri shiv Singh - © Fleoxr Assiytaent
3,  Shrisuneadco Versa v T owde o
4 Shrl Abges lidssen Khan . L0 =dRe oL
| %, KuJMayae dhaedoxla . 7" Produstion Assistant
-/ 6. Shri Vialesh Aathana T fﬁglat‘?“ﬁ“ﬂwﬁm"
: . writer | o
z 7. Shri kiwi Auvhok Talrejs = . - General Asziatant
. o ' . - - . i .
\

Sdfe . AERE.
(B.P.,Aoarwal) L
Deputy Dizectar of Adun, . °
The Dirsctor, , . A
Douordershan Kandra,

Luckitide Ty
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4.6.2 Fruff smarc o wrd e & fow e B at fafrer A 3 o st oo derer dUTC e
R T AU TI W 3w Y @ At ar ardead q T WA =wiE)

4.6.3 e A T @ fart wnel) v b fe Fafe sing € st Qe dvgen i A AT T QUL ql anfe o
P 2T et 9F rnlaa 0 Wi W wfni § gubres () 3 ST (o) (o g spafenfy
T v afrard) gant el o e e s iy e o 0 B e B0 I A 9T A Py R

sy wifeT St wee B dver ¥ afmlea w2 8

4.6.4 T ofEA A MATE B NAMT X A@ITF By g S qhem S femr wen afieo
4.0.5 T T g we f mavt s ot A seifa v R = it @ e dar fer s sl

4.6.0.  AFT gT T N A B A -arh 7 Anfeen Fion @ sngr T T W W10 fa & sl A& ey A
Nyt

4.6.7 Tl aure v A T 9= e v aw e b e B T IR IR

S A R ATt X Fain @ w b @ oA sfaw 48 frer s T T 9F 01 37T B gamy e 0

A AR wma e o 3y mfam . .
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